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THE TAhflL NADU SLUM AREAS (IMPROVEMENT AND 
CLEARANCE) ACT, 19'tl. 

~ r r a n ~ e m i n t  of section9. 

CHAPTER I, 

PRELB~NARY, 

. Definitions. 
. . 

I .  , 
CHAPTER 

* .' ? ,  . , 

DECLARATION OP SLU 
t t  

Declaration of slum areas. , 

laa t  '.,;" , . CHAPTER IIT. 

r ~ u ~ a o L ~ a ~ 1 u u  VJ. uuJlul~ajS 1It Slum areas. 

Restribtion on building, etc., in fl-- - -  

l a . -  m -.Lei.- 

--- - 4 ------ -- * * " ' ~ ' L ' * ~ f i b G  VI WOrKS of jmpTOvemenfS, CtCe, 

be frcm the occupier, of land or building, 
Power of prescribed a~thnr;+tv - 

5lurr1 areas. ,- 1 

6. Power of prescribed authority to requird exe-utio 
of improvement to slum areas. 

7. Power to  execute works of improvement to slum areas an 
to recover ex% nses, 

- -  --- ~ - - ~ i t ~  ivvraer dfrnoiition ~f build 
i ~ g  nrfii for human habitation. 

10- Frocedurc to be followed where demolition order has b 
made. cc;n 
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. (  

. CHAPTSR V. 
SLUM CLEARANCE AND BEmQB~EJX)PMENT* 

11. p~wer  to declare any slum area to  be a ~ L I  :i:~rzacy ,.. ,. . + 

12. Obligation to clear area and demolish buildings. 

13. Powcr to clear slum clearance areas. 

14. Owner may re-develop. 

1 5. Power of prescribed authority to re-dedo clear:\ncc area. 

16. Rules to prolide for tztrzr~far to previous o :CUP&fiL>. 

. . 

CHAPTER Vl. 

A ~ Q ~ U ~ S ~ I ~ V N  Ufi LAND. 

17. Power to acquire land. 

18.  and acquired to vest in Gov~nment free from all 6 ~ ~ ~ 4 1 b n c g b  

19. Right to receive compensation. 

20. Compensation. 
tslecl;ea irr U U L G ~ I I L A A ~ ~ ~ , ~  - 21. Matters to be ne, 

22. Appeal against order of compensation. 

23. Apportionme~lt of cornpenw~~v~~ 

24. Payment of compensation. , . . 

25. Payment of interest. 

26. Appeal to High Court. 
' 27. Power of prescribed authority in relation to deterilltna~o:~ o~ $ 
i comp~sation, etc. 

k r 
18. Use of land acquu 
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PROTECTION OF TENANTS IN SLUM AREAS PROM E ~ I ~ o N .  
. 
~ B C ~ M ,  

' ... . \ 
I ' %. P r o w i n g s  for eviction of tenants not to be taken without 

permission of the prescribed authority. 
38. Appeal against order refusing, permission. 
31. Restoration of possession of premjses vacatkd by a tkdant. ' 

32. Rent of buildings in slum areas. 
33. Chapter not to apply to tenants of certain buildings. 

CHAFER VI;[X. 
SLUM CLEARANCE BOARD. 

34. Establish-..ent of Slum Clearance Board. 
, .  

35. Constitution of the Board. 
. j .  

36. Conditions of service of members. 

57. Appointment of o&r s and servants. 
( " .. 38. Conditions of service of officers and servants. , . 

39. General disqualification of members, officers and servant 3, 

40. Functions of the Board. 

41. Finance, accounts and audit. , 

42. No disqualification in certain oases. . " ,  

43. Power of Board to make"regulations. ' ..- 
b 

44. Board to comply with directions of Government. 
t. - 

45. Powers of the Statt: Housing Board to wise. -L .- 
I ,  

i 

46. Transfer of certain assets and liabidieies of the StateHousing 
. , Boardtothehard. . -. 

47. h a r d  to enforce certain contracts and agreements. 
I 

. ?'- 
43. Payment of GI iain amount by the State IIousi2g Board t~ 

. c Board* 
- .._ . -< - v- 1 
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3 .  . . : . .  , .I ., ..a 

CHAPTER IX. 

~ECTIONS. 

49. b a r d  to exercise the powers of prescribed authority. 
* - 

' '50:' Service of notices'and orders, - 
" .51. Powers of entry. 1 .  

. . 52. Powers of inspection. 
-*- 

53. Power to enter land adjoining land wlhere work is in progress., 
54. Power to eizter into buildings. 
55. Ent:y to be made in the day time. 
56. Occupier's consent ordinarily t? be obtained. 

, 57, Powers of eviction, 
58. Power to remQve dangerous or offensive trades fi.oifl slum areas. 

59. Appeal. 
$60. Order of domalition of bui1dii;gs in certai 11 cases. 

61. Disposal of proceeds of sale of materials of den~olished building 
and recovery of expenses* 

62. Penalties. 

63. Offences by companies. 

64. Prosecution and trial of offence. 

65. Bar of jurisdiction of civil courts. 

66. Prescribed authority, etc., to be public servallts. 

67. Protection of action taken in good faith. 

68. Delegation of powers of Government. 

69. Applicability and effect of this Act. 

70. Power to make rules. 
71. Application of the Act to certain pending cases of acquisition. 

72. Publication of the rules, the date of the commencement of the 
rules an2  notifications and placing of rules m d  notjfications on 
the table of the Legislature. 

! 
73. Repeal of Tanlil Nadu Act X I  of 1954. 
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TAMIL NADU ACT No. 11 of 1971.. 

THE TAMIL NADU SI.UM AREAS (IIMPR 
AND CLEARANCE) ACT, 1971. 

' ' a  "?.' ..'. . 1 

the PresZdent on the 2nd M& r 1971. 
Tamil Nadu Government Gazette 
fh May 1971 (Vaisakfiii 14, I893).2 

a i 
< '. . 

' An Acf to provge for the improveme~zt and clearance of 
. slums in the State of Tamil Nadu. 

W ~ R E A S  the number of slums in certain areas in the State 
of Tamil Nadu is on the increase and the slums are l ihly 
to become a source of danger to public health and sanita- 
tion of the said areas ; 

AND WHEREAS under the on i~~ i i ig  l aw  it has not been 
* 1 *  m ,:.. 

poSslu,~ G,&G,A V G : ~  :d ~ ~ T G s :  tho g;cvr:h ~f slaas, $0 olimi- 
nate congestior and to provide for certain basic needs such 
as streets, wate~.-supply and drainage in slums and to clear 
slums which arc ulifit for human habitation ; 

AND WHEREAS to c bviate this difficulty, it is s-ient to. 
provide for the removal of un-Sl.gienic and insanitary 
conditions prevaili ag in slums, for better accommodatioo 
and imp-oved living cilnditions f ~ r  slum dwellers, for the 
promotion of public health generally and for the acquisi. 
tion of land for the purpo= of improving or developing 
durn areas, re-devdoping slum clearan@ areas and rf3bbi- 
litating slum dwellers ; 

AND WHEREAS it i; Directive PrinciPl& ,ief 
I'olicy embxiied ii.1 the Con jlirutirul that t'l St ate should regsrd the il?prp;ovemeot of public balth 
among iis prirnsry Gui1y.s . 

9 
as 

* St atenlent @f Objeots and Reasons. e p  Tanrfmoa@ 
G C 

---*. t r  * ~ r t  --... . .. ,.I t!1"9th M?rcb Pan IV--Section 3, page 156 '371, 
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by the Eegisl~wre 2;: State ol Tamil 
wenty-second Year of the Republic of l r ~ ~ i a  

CHAP..I'ER 1. 

.- ,PRELIMINARY. , . 

Shot title, ct may be called the Tamil Nadu and 
ent and Clearance) Act, 1971. corn~~lencernent,. 

(2) It extends to the whole of the State of Tamil Nadu. 

come illto force on such date as the 
by notification, appoint and different 
inted for different arcas' and for diffe- 

nrfirlitjrms. 
, In this Act, unless the context otherwise requires,-- 

.- (a) " Board " means the Tamil Nadu Slum Clear lnce 
oard, established under section 34 ; 

e, out-house, stable, 
d any other such structure, 
S, wood, mud, metal or 
, but does not include plant 

I chinery comprised in a building ; 

(i) in the City of Madras, the Madras City Civil 

I 

, (e)  " Government " means the State Goverllment ; 

( j )  " land " includes buiidii~g and benefits to arise 
I oiiand anci tidugs atladied r u  rile edsih or perloaueuriy 
tonod to anything attached to the earth ; 
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(g) c60ccupier" includes- 

(i) any person who for the time bein 
is liable to pay to the owner tlie rent or a 
rent of the land or building in respect of 
paid or is piyable ; 

', . 
* .  + -  ,. . (ii) an owner in occupation of, or o 

- his land ot: building ; 
, - , - 8 " .  ., - . I 

\ ' .  (iii) a rent-free tenant of any land 
3 I . , J  . b 

(iv) a licensee in occupatio 
ing ; and 

(v) any person who is liable to pay to the 
damages for the use and occilpatior, of any la 
building; 

(h) cccwner " includes any p 
is entitled to receive the rent 
whether on his own account 
others or as an agent, tr~istaa, 
receive] or guardian or who would 
be entilled to receive the rent, if t 
were let to a tenant ; 

(i) " person 'interested " 
building, includes any per so 
claim; an interegt in the wmpe 
of the acquisition of that land or 

0) "prescribed authority " me 
person authorised by the Governm 
notification ; 

(k) '' slum area" means any 
slum area under sub-section (1) of 

' I 

( 5 )  "slum clearance area" mc 
red to be a slum clearance area 
(1) of section 11 ; 4 

(m) " State Housing Board " means the ~ a m i l  
State Hocsing Board constituted 
State E'ousing Boara nor, 1961 fla 
1961) ; 

". 
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(n) " work of improvement " in relation to  any 
bi lding in a slum area includes the execution of any one 
Ci more of the following works, namely :- 

(i) necessary repairs ; 

* (ii) structural alterations ; . ?... .. * . + , . , ., .. ..,, 
(iii) provision of light points, water-taps an3 

bathing places ; 

(iv) construction of drains, open or ,covered ; 

(v) provision of latrines, including conversio~l of 
.dry latrines into water-borne latrines ; 

(vi) provision of additional or improved fixtures J r  
fittings ; 

(vii) opening up or paving of court-yards ; 

(viii) removal of rubbish ; and 

, (ix) "27 cti:er y:~& il'c!:!tli t ? c ~  the dcii~iFli; inn of an? 
building or any part thereof whichY& the opinion ol' the 
prescribed authority is 1wcess;iry for executing any of ?he 
wcuks specified above. 

CHAPTER 11. 

3. (1) Where the (3overnment are satisfied that- Declaration of 
slum arcas, 

(a) any area is or may be a source of dange~ to the 
health, safety or convenience of the public of that area or 
.of its neighbornhood, by reason of the area being low- 
lying insanitary, squalid, over crowded or otherwise ; or 

(b) the buildings in any area, used or intended to be 
,used for human habitation are- 

ti) in any respect, unfit for human habitation ; or 

(ii) by reason of dilapidation, over crowding, faulty 
arra.lgement and design of such buildings, narrowness or 
i ~ u l t y  arrangement of streets, lack of ventilation, light or 

,w,tr!* n+'-.n fiC + l ~ n m r .  *&oitaiiuit iboiiiiiej, "i C O ~ u v . l t . . X c ~ r  v L  .u.,.P~ f i i ~ t ~ i ? ~ ,  
detrinei~tal to safety, health or morals, 
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thcv .. may, by notification, declare 
.area. v .. .- ~ 

(21 In determining whether a building is u&t for 
human habitetion, fcr yJAl;oses sf this Act, regard 
shall be i..ad its conditio~~ i o  respcct of th; f0110will 

, , a +  , "  matters, thrt IS to say,- , . 
(i) repair, 
(ii) stability, 

(iii) freedom from damp, 
(iv) natural light and air, 
(v) water -supply, 

(vi) draiilage and sanitary convesiences, 
I 

(vii) facilities for storage, preparation and cocking, 
of food and for the disposal of waste water ; 

and the buliding shall be deemed to be unfit as aforesaid, 
if and only if it is so defective in one or more of the said 
matters that it is not reasonably suitable for occupation in 
that condition. 

CHAPTER 111. 

PRCVENT~ON OF GROWTH OF SLUMS. 

P.e- 'stration ot 4. (1) (a) Within' the pe 
bulldings in the owner or occupier of ev 
slum areas. slum area shall send to the prescib 

in such form as may be prescribed. 
+I:.,, . , ,  

(b) The statement under clause (a) shall be sen 
within such period as may be prescribed. 

9 

? 

(2) On receipt of the state 
(I), the prescribed authority shall, on being satisfied abo 
the correctness of the statement, register the building 1 
a register maintained for the purpose and containing suc 
particulars as may be prescribed and shall issue, in t 
prescribed form, a registration 
occupier of the building. 9 

Restriction on 5. (1) The prescribed autho 
building, e*C, in direct that no person shall erect 
slum areas, e x c ~ z t  yjtk the F T ~ ~ Q V  y permi ~ c i  

;7 bed authority. .!!*> I 4 :  . . 

- . .,. - .-- 
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(2) Every' notification issued under sub-section (1 ) 
to have effect on the expiration of two years 
ate thkteof exapt as tbspect thidgs done or 
be done befoe such cesssr. 

... 
(3) Every person desiring to obtain permission 

xeferred to in sub-section (1) shall make an application in 
writing t o  the prescribed authority, in such form and 
containing such information in respect of the election of 

. to which the application relates as may be 

(4) Oa receipt of such application, the prescribed 
authority, after making such enquiry as it considers neces- 
sary shalli by order in writing,-- 

(a) either grant; the permission subject to such 
terms aqd conditions, if any, as may be specified in the 
'bider 'j t~ ' 

1; , .  . (b) refuse to grant such permission : 

Provided that before making an order refusing such 
.'permission, the applicant shall be given a reasonable 
dpportunity to show cause why the permission should not 
be refused. 

(5) Nothing contained in sub-section (1) shall apply 
.to- 

(a) any works of improvement required to be 
.executed 6y a tmtice under sub-sectiob (I) of sectioa 6 or 
*.ip- at a uad-kinp @wan under etib..Sc~ctioe 
<2) ofscctiott 9: or 

(b) the erection of an buildiq in any area in 
*respect of which a ~oti&btion as b & ~  issued uhder sub- 

: b6&tkn (I j 6f section 1 1. 
rl 

I 6. (1) Where the prescribed authority is satisfied that power of pres- 
. ,at% reasonable expense- cribed authority 

. . to require 
(0) am slum area or any part thereof is capable execution of 

of being 'mproved so as not to be a source of danger to the works of impre 
,health, safety or convenience of'the public of that area; or vement to  areas. 

(b) any building being unfit for human habitation 
;In s slum area caa be rendered fit for human habitation, 
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it may serve upon the: owner of the slum area or part 
thereof or of the building, as the case may pe, a notice 
requiring him within such time not being less than. sixty 
days, as may be specified in the., notice, t o  execute:. . ,  : the 
works of improvement specified themin : 

I r 

" . '.4 ,. 4 

Provided that 'wheie the owner of the building .is 
different frcm the owner of the land on which the building 
stands and the works' of improvement $requiredl .to be 
executed relate to provision of watertaps, bathing: places, 
coristruction of drains, open or covered, as the case may be, 
prbvision of water-boine.,latrines or removal - of! rubbish 
and such works are to be executed outside the building, the 
notice shall be served upon the owner of the land;' :* , 
i ,  

.-F .if : . A  , .  t -  ,! 2 { 

I.*. 
8 , I  l l  . i ,  ' . * . ,  

(2) III addition to servii& a nAi& u*.. , I t , J  gub- % $ a  

section (1) on the owner concerned, the prescribed 
authority may s e r ~ ~ ' a * c o ~ y  of the notice bn on. any other 
person having an interest in the slum area or part 

, thereof or the building or t be land on which t b .  buil- 
ding stands, whether as a b e e ,  mortgagee. or. other- 
wise. , . .  . .. 

(3) In determining for the purposes of this Act, 
whether at a reasonable expense t ht; slum wea or part 
thereof can be improve+ or the buildiing rendered fit for 
human habitation, regard shall be had to the estimated 
cost' of the works, of improvement of the slumareaqor 

if 'thkfeG?*'d 'dF 'the wol k's- necessary toi~render 
building fit f oi kuman habitation and t h e '  estimted 
value that the s lua arc- -r pprt thereof 07 the building 

.will . . have.whell , .  such ~ o r k s  are completed. , * .  % .  

r ,  2 :  - I t  

Power to 7. (1) I1 a notice under subsection (1) of sedtioa' ' 6 is 
exccute works not compliled with,,tben, after the expiration of the time 
of imnovcmnt specified in the not i i ,  the prdscri bed authori ry may itself 

'lr areas execute the ~ O F ~ S  required to be executed by the notie. and to recover 
expenses. 

(2) A11 expenses incurred by the prescribed authority 
under this section, together with interest, at such late as 
the Government may, by order, fix from tha date when a 

I demand for the expenses is qtade until payment, may be 
recovered by the prescribed authority from the owner of 

C the slum ares or part thereof or of the building or of the 
land ou which the building stands, as t h  case may be, 

? 
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- -  - . .  dr 

, . e  I ., , % 

g the rent ~ e r e l y  as agent or trustee 

e whole demand or 

all be 1imitt:d to the total amount of the 
e has in his hands as aforesaid. " 

' .  
6 

8: "; 

b.- 
8 

+*y 
4% 

* #! 
' ,"$$ 
1 $2. . G, 

i *' 
der determining the amount -. > 4, , 

"* 
'$ .' 7 

~ 

msy be specified in the notice, as 
demolition of the building should 

4 
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~ ~ + c u t e  such &la of improvement in relation 
uuilding, as will in the opinion of the authority, 
the building fit for human hi-bitation or that it shall no 
be used for human habitation until that authority o 
L&:mrr on+;pf;J +ha+ it hR llPCln l-endlst+ed fi+ fop that nllr 
W I L L 5  D U C I D J L W U  CALICL SL w y r - -  -------- -- -)c +u+ rr-r 

pose c a n ~ l s  the undertaking, the authority shall not &a 
anv order of demolition of the building. .I 

(3) 1 t. no such undertaking as is mentioned in sub- :'I 
section (2) is given, or if, in a case where any such unaer- ;I 
taking has been given, any work of improvement to which .+.d 

the undertaking relates is not carried out within the (3 
snecified aeriod or the building is at any time used ~ I I  con- ?d 

- - - - - - - 
the buifding, req4ring that the building shall be de 
lished within such 'period as may be prescribed. - 

' 

' Z k . ~ n A n a r a  +O 10. Where an order of demolition of building U I I ~  
a n ~ + i r \ n  Q ha c hp&n mane- the owner of $hc hiiildincr n 

A.-uIUw I 

be followed 
w b m  
demolition 
order has 
been madl. - 

-rw---- - 
traventioic-*f tk: terms of the undertaking; the prescribed - 
authority shall forthwith make an order of demolitions of 

k biildihg, within th; period mentioned in sub-section(: 
c. of section 9 : and if the building is not demolished withi 

A * >. , . . t.. a ' ,  * , + : .i r 
a : SLT L.~X~ARANCE;~PND-- .. JKE-$E~&PMENT~.* . : 2 ; 

. . , . . ,  .a . i,.~jLi;f: .*.%!, 

i . I k . * i ,  v < - ,  &&,qqiifi 
; $$; '(ly rw, G&r*at$ & & 1 4 , & ~ ,  fjj 

Board or the pfdscrihd aiithorft y, or f t l  dobdl L aut 
.conmnod oi;tlie- State I? 
authorised by the*Go@rnment for this purpok.ara 
as reswcts any slum area that thes$ mostr.isatis 
method of dealing with the conditions in the area is 
cbarance of such area and the demolition of all t 

Eousihg : Board i; ~r ,: an o 

buildings. in the area they may, by notiflmtion, d 
C 

Y l  

7 5  I 
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a2to be a slum clearance area, that is to say, an . 
be cleared of all buildings in accordance with 
ovisions of this Act : 

Provided that before issuing such notification the 
all Call upon the owners of the lands and 
h .Slum area to show cause why such &la- 
t be made and after considering ths cause, 

I 

of the slum area or any building in 
is not unfit for human habitation or 
s to safety, health or morals may ub 
ification under sub-section (1) if the 

ished and the area to be 

declared to be a slum oblisation to 
clear area and 

buildings before the 
od as may be prescribed. 

-.f this Act, %here a owner may 
sectio~l 1 1 has been 'e*develop* 
hich tl-le notification 
cordance with plans 
and subject to such 

a condition with 

C-I-fB-7-t;A , . * l + . b l j r : : I *  . I  ' , " "  

- 



. 4. 
.$-$ '4 . 
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" .  
-?$ :- $., , 

cancel or modify any such restric 
within such time as; may bs: Pres 
Government and the Government 
in the matter as they think prop 
ba final. * ,  

i I 

A- -: (2) No person shall commence or 
1 - *  menced any work in contravention of a 

a res~ricti~n or condir ion inlpo 

Power of 
prescribed 
authority to 
re-develop 
clearance area- 

the work s f  re-c 
menwd by tho own 
lop the land if that author 
noccssarv in the public inte 

(2) Wllcre land has bcen cleared and tho buildi 
have been demolish 
provisions of this Chapter, 
it is sati ;ficd that the land 
developed by the owner t 
plans approved by the eu t 

- - ponditions imposed under 
ar has not been re-deve 

I specified under such con 
mine to re-develop the land : 

- .  Providcd that before passing an order. under sub- 
sectio~l (1) or sub-section (2), the owner sh .ll be givenp 
a reasonabie opportunity to show weuse why the order 
should not be passed. 

I date when a d e m ~ d  for 

fr-m the owner of the 
and all such expt.nses and interat shqll mnstjt 
charge upon the la 

(4)  The amoI.int of 
(3) shall be dctcrmine 
authority. 

Rules to 
provide for 
transfot to 

-. previous 
occupants. 

- d'. *, - r 
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. elearence area - 1  '".<"s: 
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CHAPTER VI. . - 
w$ 

ACQWITION OP LAND. - . I . r - & 

7 .. . . ' . < . I&$ hem the Government ate satisfied that, Po,, to - .. -3.9 , 
ose of executing any work of improve- hnd. id 

*-. * 
sp R 

3 

. Y 
$ 
Y, 

- - z, A 

.$B I > 

ernment Gazette, a A a 
* e4 . .@: 

I 

f$ 
* 23 

isbing a notice under su b-seclion (I), I 
3% officer, authorised by the Govern- 9r.i 

I 

shall call upon the owner or any F' 
%. % 

n the opinion of the Uollnctor or . .. i 
ised, may be interested in such ,lp. 

< 

why it -should not bc acquired 
. offifcer shdl, after considering the 
by the owner or other pirrson in- 
make a report to the Govern- 
recommendr .tions on  he c;luscs 

ment rncy pass 

. . 
for the following original 
Nadu Slun: Areas (Improve- 
ct, 1973 (Tamil Nddu Act 32 

he Government are satisfied 
work of improvement in 

ing in suoh area or for the 
anoe area, or for the p.... 

is neoessary to acquire 
ny such area, they 
iI Ncrdu Government 

ave decided to acquire 

Provided that, before publishitlg such notice, the Gov0rllXklent 
sball.oall upon the owner or any other person, who, in the opi- 

:: nion.of the Government, may be interested in such land, to show , 
acquired ; and after considering the " jq11y.i t should not be - ,, by tlw ower or any other. person ,interesteq Cause, if any, vh 

in tab land, the aovemment mar Pass m h  orders as t h ~  d c m  
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Land acquired 18. When a norice ander section 17 is published inktbe . to vest in 
Government Tamil Nadir Government Gazette, the land to which , tho: 
frccfrom said notice relates shall, on and from the date.on wbioh* 
tncumbrances. the-notice is so published, vest absolutely in the (joveh- - 

ment free from all encumbrances. 

(a) the degree of ur 
acquisitiot~ ; 

--- 
I The w wds " and 

Governmelrt Gazette" .were 
Nadu Slum Are? flmprovernent an 

" 
Aot, 1973 CTamd Nadu Apt 

; mw-- - -ST: -e--- 
-*- - . -vq> . - . 

t 
55 
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(c) any darnage sustained by him which, if caused 
pri~att~person. would not rendet: such* person liable 

(4 any &mags which is likely to  be caused to the 
cquired, after the date cf the i.ubbirifion cf the 
under sub-section (I) o i  section 1 :, try (71 in  

~o l l sequ~ce  of the use to wiuch i t  will be p:t ; 

f the land acquired . ,  I 

e to which i t  will bc put wbrn 

(I) any increase to the vahle of the oibei l ~ c d  c f the 
ted likely to accrue from the use to  which 

quired will be p~:t ; , 

ccupants of tbz lanci or to zhe pu blic health ; 

vement on, or disposal of, 
made or effected without 
horityafter the dzte of tlrt 
der su b-section c.1) of 

to be interested of Apportb*mcni cornpeasah • ' 
termined, the prescribed .-,. , ,  0 :  

sons who in its opinion 
ive compensation and th3 anlount 

ions c f Part XI I 
ntral Act ::of 18941. 

, ' 24. (1) After the amount of compens~tion has been Payment of I 

.'I determined, the prescribed aut liorit y shall tender pay- wmpensation. 
' ment of the compensation to the. persons ennMle&t here to -, I 

----8fd shall pay it to them. 



hayden t QC 25. When the amoul~t of such Compensatiotl is not pdd 
interest. or deposited on or before tzking possession of the land, 

the prescribed authority shall pay the amount with interest 
I thenon at the rate of four per cent ptl e.nnum.from the 

time of so taking possession until it shall havc been so paid 
or deposited and such interest shall be paid or deposited 
by the prescribed autho~it y in the same manner as provided 
for thz amount of compensation. 

being in force, a seco 
cu .:r: from any decisi 
a mount of colnpeasat 
authority exceeds rupees t went y-five thousand. 

matters, namely : -- 
([/I summoning and ~forcing the attend3 

person and examining him on o l ~ h  ; 
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equisitibning afiy public record from any 

\ 

issuing bmrnissibn for exanij~~atinn of 

land has bken acquired undei this be of lad 
rit may unde~$zke or cause tc be acquired. 

asures as may be necessary for the 
provemert, development, cleal ancc or re-development 
tht land, or tbe erection of buildings therecn in 

amordank With such plan as may approved by them. 
(il $or the puIpose of undertaking the* measiles 

to in sub-section (1 ), the GoveinmeM nlay eithef 
land under their own control 3nd.mar;agement. and 

deltake such measwe$ themselves or through tht Boar;d 
subh tetms and conditions as may be dete~rnined by 
m, oi transfet the land to the leal autbri t i  concerned 

or the boaid fot the purpose of undetraking thog 

(ii) Where the land is transferred as provided id 
clause (i), such latd shall vest in the local zutllb,:+y 
wncerned or the Boasd, as the case may be, and the local 
authority cr the Board shall- 

(a) pay to the Government the cost of acquisition 
of the land or such pcaion thereof as the Government 
may determine in each case; and 

(b) undeitake the measures rsferred tc in rub- 
(I) i n a ~ ~ o ~ d a ~  with such plans as m2,y & 

amoved by the Oovet nment ,md subject to such direction 3 
as may, from timd to time, be given by the Government. 

CHAPTER VT1. 

l[pR(o~CTI:ON OF OCCUPANTS IN SLIM AREAS FROM EVICT~ON] 

29. (1 ) Notwithstr nding anything cc ntained in any proceed jnrs f or 
other law for the time being in foice, no person shall, eviction of 

g[occupant s] acept with the previous permission in writing of the not t o  be 
prescribed authority- -- - - without per- 

mission of the 
1 This heading was substituted for the heading " PROTEG prrsrikd - 

TION OF TIJNANTS IN SLUM ARB'S FIXOM EVICTION " authority. 
byscfflon 4 of the ~ a m l l  Nadu Slum ,Areas (Impr.)vement and 
Clearance) Amendment Act, 19 J Garnil Nadu Act 32 of 4 

1973). 
This word was substituted for the word " t ~ n a n l s ~  by section 
of the Tamil Nadu Slum Areas (lm~rovement and Clearance) 

i m e n d m e ~  Ad, 1973 ('lamil Nadu Act 32 of 1973). 

' "  
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I 

(b) where any decree or order i 
-. suit or proceeding instituted before such .. ? .  

.. the eviction of l[an ocC 
such area, execute sue 

(3) On xeceipt of su 
authority after giving an 

- being heard and after m u i n  
the citcumetances 

(4) In granting or xefusing to gi allt per 
sub-section (3 ), the prescribed authot ity shall, talc@ i 
a ~ o u n t  tne frilllowing fictors, nan ely :- 

(a) whether alternative accommodaticn within t 
means of %[the occupant1 would be available to him if 
wet e evictcd ; 

(6, whether the evictio~ is in the in.  
J imprdve:m:nt and clearance of the s ~ u m  area 

(c) such other faotors, if any, as 
presori bod, 

(5) Where the prescribed authority refuses t 3 
the permission, it shall record; a brief state 
reasons for such refusal and furnish a copy i 

I b applicant . 
3[Explunu tiort .-In this se ciion and in sect ions ' 

and 33, 'oocupant' means an occupicr, not b 
in occupation of, or otherwbe using, his land . - ---.- 

I _ ,  

1 m s e  words were substituted for the words " a  te 
it  occurs: in I his section by section 5 (ic of the Tamf 1 
Areas (Improyement and Clearance) Amendment Act, 
Nadu Azt 32 of 1973). 

8 ~ h e s ~ :  words were substituted for the words "the 
tion 5 (iii \ , i6 id, 

3 2 - 
8 This Explanation war added by section 5 (iv), 

t ' ' I - . '  . , 

c*.- - w*,":. -- . - I * - 
1 11- -.. 
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30. Any person aggrieved by an- order of the pres- Appeal against 
ibed authority refusing to grant the permission under order rcf~smg 

sub-section (4) of section 5 or under sub-section (3) of permission. 
seotion,29 may, within such time as may be prescribed, j 

mfer an appeal to the Government and the Government 
may, after hearing the appellant, decide such appeal 
and their decision shall be final, 

. .  . . . ? :  

3 1.: (1) Where l[an oocupant] in occupation of any Restoratfon.of; .. : 
ifding in a slum area vacates any building or is evicted possession of 

loerefrom on tht. ground, that it was required for the prem;" vacated 
by [an occu- purposes of executing any work of improveme nt or for the p,nll. 

purpose of re-erection of the building, "the cccupant J 
, within such tirr.r, as may be'prescribed,, file a declara- 

with the prescribes autl~oriry that he desires to be 
replaced in occupation of the building after the completion 
of the, work of imprcvement or-tes~ection of the building, 
as the case may be. 

I 
. . (2) On receip of such declaration, the prescribed 

authority skl l ,  by o rder, re quire the owner of the bullding 
to? furcish to it, within suol~ time a 6  may be presaibed, 
the plans of the work of improvement or re-erection of the 
building and estimates. of the wst thereof and such other 
particulars as may be necessary and shall, on the basis of 
shbb plans,and estimates and particulars, if any, furnished 
and-bving'regard to the provisions of sub-section (3) of 
section 32 and after holding such enquiry as it may 
think fit, provisionally deter mine the rent that would be 
payable byqthe occupantJ'if he were to be replaced in 
occupation of the building in pursuance oft he declara- 
tion .made by him under sub-siction (1). 

t 5  + 

(3) The rent 'provisionally aetermined under sub- 
section(2) sha 11 be communicated~in ihe prescribed manner 
t&2[& occupant J and the o@er.. , .. . . I ;  

?: : - * '  @).If :[the occupant 1, after thc reo:ipt o f  such 
, co~un lca t ron ,  intimates in writing to the prescribed 

a u ~ o r i t y  , . I ,  within such time as may be prescribed that when 
6 i i  replaced in occupation of the building in pursuance 
of declaraticn. mzde by him under sub-sectir n (I), i 

he would pay to the owner, until the rent is finally 
determined under sectioil 32, the rent provisionally - - ' I) 

1 These words were substituted for the words " a tenant" by sec- 
tion 6. (i) of the Tamil Nadu Slum .Areas (Imp1 oven.lent. and Clear- @ 

ance)'~mendmen( Act, 1973 (Tamil Nadu Act 32 of 1973). 
a These words were substituted for the words " the tenant"' by 

section 6 (ii); ibid. 



I 
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. . . ! .  .. ., , > , a  

, 

. * .  . : 'determined under sub-sebtion (2), the $rescrilied authority .,. . . t . 
~. 'shall direct the o-er to pladt: l[the occupant] in ompa- 

tion of the building after the completion oft  h work of 
improvement or re-erection of  the building, as t b  case 
may be, and the owner shall be bound to comply with 
such direotion. 

Rent 32. (1) Wilere any building in a slum area is let to 
in -8. a[an occupant j after the execution of any work of improve: 

men, zc sftcr it has been reerected, the rent of the build& 
ing shall lx determined in awrdanoe with the provigions 
of this section. 

(2) Where a2y such building is let to '[an ooCupntj 
other than '[an occu~ant] who is plaoed in flossession of 
the building in pursuanoe of a diredon issued under 8uB- 
section (4) of scot ion 31, afthe occupant] shall be liable 
to pay to the omer- 

(b) if there is no such law in force 
such rent as may be agreed to between the o 
occupant]. 

? These words were substituted for the words t by section 7 (ii), ibid. 
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of the work of 
$ *  

, -6 

) six per bent of' a sum equivalent to the 
of any land which may 

of effecting such 
under section 17 

work of improve- 

rectcil, an annual 
lent to four s r  cent of the aggre- 
n of thc building and the ccst of 
building is re-erected. 

is clause, the cost 
quivalen: Q the 

in respect of the land if it were 
17 on the date of commencement 

-(4) The rent payable by l[an:occupantl,in respect of 
any bqilding under sub-section (3) shall, on an application 
made bya[thc occupant] or the owner, be determin~d by the 
authority referred to in sub-section (5) : 

Provided that an application for determination of 
such rent by the owner or [the ocoupant ] shall not, except 
for sufficient cause,be by such authority a ftcr 
the expiry of ninety days from the date of completion of 
the work of improvement or re-erection of the building, 
as thn, a s e  may be. 

(5) The authority to which the application referred 
to in sub-sectioil (4) shall be made, shall be- 

(a) where there is a general law relating to t h  con- 
trol of rents in force in the area in which the building is 
situdtc, thc authority to wllom applications n lay be made 
for fixing of rents of buildings situatc in that area ; 2nd 
for the purposes of determining tht rent under this wction 
that authority may exerclse all ur any of the powcrs it has 
under the said general law ; and thc provisions of such law 
including pro visions relating to appea 1s shall apply 

.. . 
1 These words wcre substituted for the words "a tefiant" by 

7 (i) of the 'Tarn11 Nadu Slum Areas (lrrlprovement and 
Clearance) Amendment Act, 1973 (Tamil Nadu Act 32 of 1973). 

4 .These8warcts were riubstituted for the words ''the t'enaot" by 

, . *. 
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s anu C O ~ U I ~ I V I ~ S  VI rne scrv~cs or memo Conditions oi 
bers ofthe h a r d  shall be such as may be prescribed. service of ? I s 

members. A . -22 . i ~  

- 37.. (1) The Secretary to .the .Board shajl be appointed ~ ~ p & ~ ~ a ~ ' * "  w .->,a? $- :, ,.?$ 
by.. the- :Government. of oiaoers q-<: : . , . sKs 

servants; , * *a  

- I ,- .7 

s of the :Board sftall be such -as service of $4 *>- 

- officers and 

Where any officer 01 

A - d ?  a -  

t to such -- , rules as may 6e  made 

. No person who has directly or indirectly by him- Genera! 
di squdificat ion any share or interest in any cf members, 

the Board, A .  shall - become or ,asr, and 

' (a) toexerciseihepowersofthepr 

--*----- - 

be txercised by the Board ; 
- - 

(b) such other functions as may bc prescribed, 

and otkr anizrsabc~s c f the Board . . 

&- :shall be appointed by the Government. 
t s 

. . . (3) No act or proceeding of the Board shall be 
9 -  invnlid hv rpafinn only of the existence of any vaoancy 

:rs or any defsct in the appointment of a 
. .mem&r thereof. 

1 * F- 

- >  5 

i ;:+ (2) The Secretary shall be; the Chief ~ x e c u t i v ~  - ; 7 .  :.;& 4$.- 

. . :Officer of the Board. . . ; If. : ."* ' 
(3) The Board may appoint such other officials and 

servants as it considers necessary for the efficient perfor- 

$1 + zkaance of its functions. ; + "  , I .I , .-.; - n ,-- f 5 Y" : 
*.t ',. , 6 - * ". 

-Wdl, . (11 The. aav and other :>&nditionr ,of ser~ice'~cnditio~s o f  , -C d i 2  

I " 
' servants. 

:.servant of the 'State Housing 
Board% appointed iin the Board, l$s ctmditions of serviae 
I;nnlndin@ cnriditiorls as to nav. ,t)rovident find. i~ension 

,in t h i s - ~ e h a i ~  DV tne uoverwen2:. 

remain a memmr OP offiCer or servant o f  the Hoarcl. servants, 

: - 40, The functions of the Board shall be-- Functions oE 
the Board. 

., . rscribcd autl~drity 
in oases where the GGvernment have, by notification, 
directed that the Dowers of the .prescribed authcrity shalj 



862 -. Areas, (Improveme 

Finance, 41. The pro~isic ns of Chapter XI1 0 
accounts and State Housing Board Act, 1961 (Tamil 
audit. lgGl), relatin to finance, accounts and a 

as far as may &, to the Board as the said provis 
, - " 

to the State Housing Board, . 

I =" -. dinqualifi- ' 43. NO person shali be dis 
<.*; , : cation in or for being a member of' 

.- _. Certain cases- ., of the Legislative Council by reason 0 
. % z s 3  + . he is a Chairman or a member of the . .  - 

I *:I ;~ .< \ 
1 ,  po%er"f &ard 43. The Board may make regulations in re 

? .  I regulaiions. t s . e g e  .: . ' meetings of the Board and the conduct of 
.;! 4++. . 

2 -- 
r c  ,* . . Bolvd to 44. It shall be the duty of the 
~ " 2 % ~  i .c?mply with such directions as the GO 
r i e7;:directions of time, issue either generally or in r 
b ' I : Government. 
, Y matter, 

*\ , * 
; d j ' - -  " . . 
$$*. *.-,: * 

- .s ,:,. r~TiPawers of the 45. With effect fiom t ";$ ",. , 
*.- . .State Housing the Board, the State Hou 

&'i.$r v2 A q . ;  ;J iy:i. ~ ~ a r d  J ~ < Q A . :  $0 CSase? . r  any function u 
.,& % .  

, :. -. i.2 . . Act, 196 1 * (Tami 
st 4% ;>, , . q c $fig 2\..:.g:t> 

5 :  - 7 ~  * -  ;.g,:t/--*: 
matters dealt with in this 

.- .,# I. 

: s4 ment of the slum area, 
- ,  . the re-development of a slum clearance area. . 

9 ." 
a .  

Transfer of 46. (1) All 
certain assets State Housing Board . s 
and ties assets, rights and liabilities 
of the State . Housing Board before the date of the establis 
to th3 8:lard. ; improvement of the slum area, 

::: .. 
* area and the re-development of the slum clearance area, 

* ,:.: .< i s < :  
, , ..'f,. 

- .  
atand transferred to and vested in the Board, -. 

r > . .  . (2) (a) If any dispute arises whether any property, 
,. # .  

assets, rights and liabilities stand transferred to and vested 
- . , ' , in the Board under sub-section (I), the dispute shall be 

* '. referred to the decision or the Government and their 
I decision shall be final. 

(6) E efore giving any de 
the Government shall give an 
Housing Board rind to the Ma 

B o I ~ ~  to 47. (1) Ail 
enfnm of whatever nature subs and before the date of the aO,ra3ments. 

to which the State Hou 
# such coIltract I 

e z=%-mm * %-='-"ye, -7 . cv- - 
" v v  tcl*. 

-- 
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the improvement of a slum area, the clearance of a ;'llrn 

and the re-developmcnt of the slum clearance area 
be of as full force and effect against or in favour 

r of the Board. 

(2) If, on the date of the establishment of the Board, 
y suit, appeal or other legal proceeding of whatever 
ture by or against the State Housing Board is pending, 
en such suit, appeal or other legal proceeding in so far 
it is reIatabIe to the improvement of the slum area, 

slum area and the re-development of 
be discontinued 

CHAPTER IX. 
MISCELLANEOUS. 

irect that Board to 

' " '. '3 
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. , 
3 (b)- i n  the case of any notice or. order affecting .an 
individual, corporati~d . or firm, be ' served in. the $manner 
provided for the service of summons 4n.rule 1 of: Ordar 
XXIX or rde 3 of O~der  XXX, as the case may - bs, ia 
the First Schedule to'the Code of Civil Procedum,~lP(I8 
(Central Act V of 1908) ; and { 

. 
x .  

(c) in tlie case 'of any notice or order affecting an 
individual person (not being a corporation or firm), be 
served on such person- l i  

(i) bj delivering or tendering it to that pbrson ; 
or! 4 '  

(ii) if it cannot be +so delivered or tendered, by 
delivering or tendering i t  to the head of the office in 
which such person is employed, or to any adult -&ale 
servant of such person, or to any adult male member of .the 
family of such person, or by affixing a copy thereof on ;the 
oute, door or on some conspicuous part of the pr&sC 
;n which that -person is known to have last resided or 
carried on business or personally worked for gain.: .of 

I . + ' . .  
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~ " 5 2 .  'The Government may, by general or special Poweriof . .: <-. 

'order, huthdrise any person- I I ~nspectian; ' ' F' 

(a) to inspect any drain, latrine, urinal, cesspool, 
sew.Cr Or channel in or on any,land or building in 

slum bred or slum clearance area; and in his discretion to 
I be opened 'for the purpose of 

ing any nuisance arising from the 
1, cesspool, pipe, sewer or channel, 

, . 
(6) to examine works under ' construction in the . i 

slum area or to take levels or to remove, test, examine, ) .  

replace or read any meter. . . 
pection, the opening of the ground 
sary for the prevention or removal 

- of a nuisance, the axpe~~ses thereby incurred shall be paid 
by the qwner or occupier of the land or baiiding, but if 
it is found that no nuisance exists or but for such opemng 
would have arisen, the ground or portion of 2ny building, 

n, or other work opened, injured or removed, for the 
purpose of such inspection shall be filled in, reinstated, 
or made good, as the case may be, by the Government. 

53. (1) Apy person authorised by the Government in p o w  to entor 
' this behalf may, with or without assistants or workmen, land adjoining 
. enter on any land within forty-five metres of any work land where work is in authorised by or under this Act for the purpose of p,.opra. 

depositing thereon any soil, gravel, stone or other materials, 
or for obtaining access to such work or for any other 
purpose connected with the carrying on of the same. 

(2) The person so authorised shall, before entering 
on any land under sub-section (I), state the purpose 
thereof, and shall, if so required by the occupiet or owner. 

off so much of the land as may be rcquired for such 

(3) The porson so authorised shall, in exercising any 
power conferred by this section, do as little -damage, as 

and compensatioil shall be payable by the Govcro. 
,.the owner or occupier of such lancl or to both 
sucl~ darn332 whether permaneti t or t3~nporary 
ante with such rules as may be made. 

~ 
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pow@ .to.atv 54. It shall be lawful for any person authorised .by the 
b~illdiopi prescribed authority iii this behalf to enter, into any place 

or to open or cause to be opened any door, gate or other 
barrier- i + 

(a) if he considths the opening therkqf nec&sary for 
the purpose of such entry ; and 

(b) if the owner or occupier is absent; 9r being 
'present refuses to open such door, gate or, barrier., 

Bntry to bo 55. No entry authorised by or under this Act shall be 
made in the made except between the hours of sunrise and sunset. 
day time. 
Owupier's 56. , Save as provided in this Act, no land or building 
aonsent shall be entered without the consent of the occupier, or if 
ordinaril J to be t b r e  be no occupier, of the owner thereof, and no wch 
~btained. entry shall be made without giving the. said occupier or 

owner, as the case may be, not less than twenty four 
written notice of the intention to make such entry : 

Provided that no such notice shall be necessary if the 
place to be inspected is a shea for cattle or a latrine, ur;ngil 
or a work under corsstruction. 

Powers of 7 ,  N~~withstanding anything wntained in this Act 
eviction. where tbe prescribed authority is satisfied either upon 

representation from the owner of a buildiog or upon other 
information in its possession that the occupants of the 
building have uot vacated it in pursuance of- 

.(i) any notice, order or direction issuid by t h ~  prcs- 
cribed authority ; or 

(ii) any notice or direction issued by the owner ; 
I 

the prescribed authority shall, if satisfied that such eviction 
is necessary to carry out the purposes of the Act, by order, 
direct the eviction of the occupants from the building, in such 
manner and within such time as may he specified in the order, 
and may for that purpose use or cause to be used such 
force as may be necessary : 

provided that, before making any order under this 
section, the prescribed authority shall call upon the 
occupants of the building to show cause why they should 
not L,L -victed therefrom and after considering the cause, 
if any, shown by such occupants, the prescribed authority 
may pass such orders as it deems fit. 

r 
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h e  prescribed authority may, by order iq writing, P*wer to 
, t- person carrying o> ~33- danpr: -; i or ; ficksi\,  

dangerous or pwade &-. . i n  a slum area to remove the trade from that area offensire 
within such time as may be specified in the order ; 4~~ from slum 

Provided that before making any order under this areas. 
& r e  " 

$ection the prescribed ailthority shall call upon the person 
$*irr~ing on the trade to show b i ld rd  uhy the order should 
Yhbt be made and after considering the cause, if any, shbwn 

'such person, the prescribed authority may pass such 
$orders as it deems fit. 
y:; , 

59. (1) Except as otherwise expressly provided in Appeal. 
$this Act, any person a:ggrieved by any notice, order or 
:direction .. issued by the prescribed authority may, within 
such time as may be prescribed, appeal to the Gotemm&t. 
, (2) Every appeal under this Act shall be made hY 

+&ition -id writing r.ccompa.nied by a copy of thC notice, 
.Madr =. or di?;cti'of~ -apppealcd against. 

e3" (3) b h  the tidhiission of an appeal, all p i a ~ ~ & i h g ~  
'24 Gb:.ebf'orde thk 'dotic&, dtder or direction '8bd all prosecutiod s 
for any contravention thereof shall be held in tiblejtance 
pending the decision on the appeal and if the notice, order 
or direction is set aside bii appeal, dis66edienee t&reto . 

,shall i s  .$ not be deemed to be an offence. 
~ ~ 2 %  

*;. (*1) No appe.1 shall be decided under this section 
*.n&ss the appellant has been heard w has had a reasohable 
' opportunity of being heard. 

(5) The decision of the Government on appeal shall 
; ~ i  final and shall not be questioned in any court. 

I 

'(, 60. Where the erection of any building has bein order of 
6 %  ( 6  dommknccd, br is being-carried out, ot has been co~bleted,  demolition of 
in contravention of any restriction or condition ifn$osed buildings in 
under section 14 or of a plan for the re-development of certala cas eS. 

any slum clearance nrca or in contravention of any notice, 
'brder or .direction issued under this Act, the prescribed 
authority may, in addition to any other temedy that may be 
resorted to under this Act, or under any other law, make an 
order directing that such building shall be demolished by the 

*owner thereof, within such time, not exceeding sixty davs, 
gs may be in the ordcr, and on the fnilure of the 
owner to co~nply with the order withill the time specified, 
$be prescribed authority may itself cause the building to he 
demolished and subject to the provisions of' section 61, 
sell the materials thereof: 

c-1-125-7- 55A 
t 
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Provided that, before making 
seciiotl, tile prescribed authority shill 
to show cause why the order should not 
cansidering the cause, if any, shown by such owner, 
l-r;;jcribed suthority may pass such orders as it ,d 

Disposal ok 61. (1) Where the materials of any building 
proceeds of said demo!ished by the prescribed authority, under section 10, 
of materials ui 
demolished section 13 i,r section 60 are sold, the prescribed authority 
building md shall apply t l i ~  proceeds of such sale in or towards payment 
rebovery of of the expcnscs incurred by that authority under that 
expenses . section anb pay any surplus accruing from such S 

owner or other petlon entitled thereto on dem 
I wiihin twelvL inonths fix 1a the date of sale* If no 
I demand is made, such surplus shall be deposite 

Goyernmen: or authority specified by them. 

(2) Any expenses referre 
if not satisfied out of the sale 
of any building referred to in 
recovered by the prescribed autho 
of the building or any other person 
therein as arrears of land revenue. 

62, (11 Any person who- 

(a) con?rnences or causes to be commence 
in contraveniion of any restriction or ccnditicn impos 
under section 14 or of any plan for the re-development o 
a slum clearance area ; or 

(6) contravenes or fails to co 
provision of this Act or of any rule m 
any notice, order or =[direction issuedin p 

i.. i t ,  , .  , of the provisions of this Act or 
, thereunder], ( ,  

. ' +? >. ' 

1 shall be punishable for, the first offenc 
for a term which may extend to three rno 
which may extend to one thousand rupees, or with 
and for a secoi:d or any subsequent offen 
rnent for a term which may extend to six 
fine which extend to t w ~  thousaad rupees, or with bo 

I------ - F' - -* 
Thcsc words Were substi tilted for the words 

issued unuer this Act" by seciion 9 ( i )  of the Tamif Nadu 
Sl Areas flm~rovement and Clear ~ncc)  Amend mept Act, 
1973 (Tan;:' pfariu Act 32 of !1973), 

- .  -. 
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(2) '[Any person who obstructs any person a uthorised 
er any of the provisions of this Act or the rcles made 

reunder] to enter into or upon atly l ~ n d  or building or 
olests such person after such entry shall be punishable 
th fine which inay extend to one thousand rupees. 

63. (1) If the person comuitting an offence unde :?;s offences by 
ct is a company, every person, who, at the time the offence companies* 
s committed, was in charge of, and was responsible to, 

e company for the conduct of the business of the company 
well as the company, shall be deemed to be guilty of the 

ffence, and shall be liable to be proceeCed against and 
unished accordingly : 

Provided that nothing contained in this sub-section 
shall render any such person liable to any punishment 
provided in this Act, if he proves that the offence was 
committed without his knowledge, or that he exercised 
all due diligence to prevent the commission of the offence. 

(2) Notwithstanding anything contained in sub- 
section (I), where an offence under this Act has been 
committed by a company and it is proved that thr: offence 
has been committed with the consent or c-nnivance of, 
or is attributable to any neglect on the part of any directot, 
manager, secretary or other cfficer of the company, such 
director, manager, secretary or other officer s!~all also be 
deemed to be guilty of that oFence and shall be liable to be 
proceeded against and punished accordingly. 

Exp2anatlon.-For the purpose of this section- 

(a) %ompany9 means a body corporate and 
i~lz;ludes a firm or other association of individuals ; and, 

(b) 'director' in relation to a firm means a partner 

64. (1) No prosecution for any offence punishable Prosecution 
under this Act shall be instituted except with the previous and trill of 

nction of the prescribed authority. offertce. 
- - - - -  - 
1 These words were substituted for the words ''Any pcrsm 

ho obstructs any pu"ryon authorised under this Act" by section 
of the Tamil Nadu Slum Areas (Improvement and Clear- 

Amendment Act, 1973 ("I'amil Nadu Act 32 of 1973). 



( 2) No court inferior w that of 8 s~l;uied ~ W S \ ~ C U C V  
magistrateaor a salaried lnagistratc of tlrc first class *dull 
try any offence punishable under this Act. 

gar of jurisdic- 65. Save as otherwise expressly provided in this Act, 
tion Of no civil court shall haye jurisdiction i n  respect of any matter courts, which the Govcrnnlent are, or the prescribed authority is, 

empowered by or undkl Act, to  deterinine and no 
injunction s11n:l be granted by arzy court or other authority 
in rcspcct cf any action takcit or to be takcu in pursuance 
of any pow:r dk-jnfcrred by or under illis Act. 

Prescribed 66. The prescribed authority and any person authorised 
authority, etc., by it under this Act shall be deemed to be public servant 
10 be public within the meaning of section 21 of the Indian Penal Cod 
S:rVanrs, (Central Act XLV of 1860). 

Protectior of 67. (1) N3 suit, prosecution or other legal proceedin 
action taken in  shall lie against any person for anything which is, in goo 
g o ~ d  faith. faith, done or intended to be done in pursuance of this Act 

or of any rule or order made thereunder. 

(2) No suit or other legal proceediqg shall lie against 
the Government or the prescribed authority or any authority 
or officer subordinate to thc Govirnmillt or tlic pres- 
cribed authority for any damage caused or likely 
to be caustd by anything which is, in good 
faith, done or intended to bc done in pursuance of thic 
Act or of any rule or order made thereunder. 

Delsga, ion of 62. (1) The Government may, by izotificatio 
pbbv .;s ~f ~ n y  authority or officer to exclcise any of the powers 
Govcm.nc.nt. vested in them by this Act (I[cxcept the power to acquire - ,,. *.* 

"According to clauses (a) and (c)  of sub-section 
of the Code of Cxin~inal Procedure, 1973 (Central 
reference to a magistra~e of the first class shall ba 
reference to a Jujicial Magistrate of the first class and 
to a Presidency Magistrate shall be construed as a re 
Metrapolitan Magistrate with effect on and from 1st 

1 This ex~ressioq was substituted fur the expr 
the power to acqulre land under section 17 by 
the Tamil Nadu Slum Areas Improvement an 
Amendment ~ c i ,  1973 (Tamil R6r du Act 32 of 1973). 

. - , .  .... .-  - -  , ""t" - .  
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nd under sub-section (1) of section 171 and the power to 
ake rules under section 70) and may iz like Inanner with- 

h authority. 

(2) The exei cise of any power delegated under sub- 
ion (1) shall be subject to such restrictions and condi- 
s as may be prescribed or as may be specified in the 

ification and also to control and revision by the 
ver&i?nt or by such officer as may be empowered by the ! 

overnment in this behalf. The Government shall also 
va powr to control and revise the acts or proceedings 
any officer so empowered. ,, 

1[69. (1) Notwithstanding anything, contained in this Act; Appli&jli~:.,. ,,?, 

1 Board or the prescribed authoritb , or any authority an? pff$t: - Rf 
rred'to in' this Act shall have no power, function pr this Act.,, , .I ,, ,! 

opsibility for planning or providing for water supply , \ , i s .  ' 2  

werage facilities or for any mattex connzcted therewith, + 

: ) ,  : . ;: 

Trying out any w ~ r k  in relation thereto, in thc Madras 
ropolitan Area witliin the meaning of tht Madras 

tropolitan Water Supply and SeWetage Act, 1978, and 
ny such plan or work is being carried out or executed 
relation to that area on the date 'of coming into force 

f this section, the Board or any other authority, as the 
as0 mag be, shalt continue and complete such plan or work 

accordance with section27 of the Madras Metropolitafi 
ter Supply and Sewerage Act, 1978- 

(2) Save as otherwise provided in this Act, the provi- 
sions of this Act and the rules made thereunder shall have 

notwithstanding anything inconsistent therewith toll- 
tained in any other law for the time being in force or 
any custom, usage or contract or any decrez or order of a 
court or other authority. 

70. (1) The Government may make ceules for carrying pow, 
out all or any of the purposes of this Act. make rules. 

.-L--.-.- 
- 

' -  

1 This section was substituted for the following original sec- , I .  

ti2n by section 85 of, and Part YI (2) of the Scnedule t., +he .., I -  

Madras Metropolitan Wzter Supply and Sewerage Act, 1973 , , * . , .  
(Tamil. Nadu Act 28 of 1978):- . . I  , 

. .. 
c a  69. ~ c t  to override. other laws.-The provisions of this Act 

and the rules.made-thereunder shall have effect notwithstand- 
ing anything inconsistent therewith contained in any other l~ .w  . .  
for the time being in force, or any custom, usage, or contract 
or decree or order of a court or other authority.". 

C -=6 
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(2) 111 p,rrt icular and without prcjudicc to the gclleralit y 
of the foregoiug power, such rules may provide for or 
tegulate- 

(a) all matters expressly required or allowed by this 
Act to be prescribed; i 

(b) the fee3 payable in res6ect of application or * I 

statement under this Act; I 

(c) the manner of authentication of notic& oqda, 
and other instruments oft he prescribed authority; and 

(d) I he preparation of plans for the devd06inent of 
any slum area or slum clearance area and matters 

be included in sucb plans. 

appli&iibP i'sr .7l. (1) The provisions oft  his Act shall apply also to any : 
the to ~ u -  case or cases in which proceedings have been startid 
toin pending before the commencement of this Act for tlie acquisition. cases of 
acquisition. of any land in a slum area under t he Land Acquisition Act, 

1894 (Central Act I of 1894) (hereinafter in 'this section ' 
referred to as the said Act), but no award has been made by +, : 
the Collector under section 11 of the said Act before such 
commencement, as if- 

ti) tl.e notification published under su b-section (1) : . 
of scction 4 of the said Act, or 

(ii) the declaration made under section 6 of the said 
AG~, or 

(iii) the not ice given under su b-sect ion (1) of 
9 of the said Act, 
were a notice to show cause against the acquisition of the 
land served by the Government un Jer the proviso to 
section 17 of this Act. 

(2) Nothing contained in sub-section (1) shall apply in 
relation to any land unlcr;: 22: rntil cfter the Government 
have published a notice in the Tamil Nadu Government 
Gazette to the effect that the said land is required for any of 
the purposes specified in section 17 of this Act. 

Publication of 72.(1) (a) All rules made under this Act shall be published 
the rules* the in the Tamil Nudu Government Gazette and, unless they are 
date of tho ~ - ~ ~ m , ~ t  expressed ti3 'come into force on a particular day, shall, 
ofthe come into force on the day on which they are so published. . 
notlf ications (6) Al! notifications $sued under this Act &a11 
and 'lad'' of unless they are expl-e~sed to come into force on a particu]~.~ rules and noti- 
fications on the day, come intc for c,: on the day cn which they are pu b!ished. 
tzlble of the 
Legislature, 
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(2) Every r u b  made or nctificatioll issr~ad under this 
Act shall, as soon as possible after it is made or issued, be 
placed on the tsble of both Houses of the Legislature, and 
if, before the expiry oft  he session in which it is so placed or 
the next session, both Houses agree in making any modifi- 
cation in ally such rule or notification .or both Houses 
agree that the rule or notification should not be made or 
issued, the rule or t~otificstion shall therenfter have effect 
onlyin such modified form or be of no effect, as the 
case may be, so however, that any such modification or 

annulment shall be without prejudice to tl-,e validity of 
anything previously done under that rule or notification. 

73.  be Tamil Nadu Slum Improvement (Acquisition of ~ ~ ~ ~ ~ l o f  
Land) AA, 1954 (Tamil Nadu Act XI of 1954), is here- Tamil Nddu 
by repealed. A O ~  XI of 1954. 

'74. (1) The Tamil Nadrr Slum Areas (Improvemeat a d  Repeal 
Clearance) Ordinance, 1971 (Tamil Nadu Ordinan= 1 L f Tamil ~ : : d u  
1971), is hereby repealed. Ordinance 1 of 

1971, 
. . 

(2) Notwithstanding such repeal, anyt [ling done or 
i ~ n y  act~on taken undr r the seid Ordina-nce i~lcluding any 
orders passed, notifications issued , rules, regulations and 
appointments made shall, in so far as they are not incon- 
sistent with this Act. b(: deemed to have been done or taken 
under this Act and shzll contintre in force accordingly, 3~ 

llnless and until superseded by anything done or any ' 
action taker) tilLdrtls this Act, 
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The follo wine Act of 1 h~T:n:iI Nz du Legislative Asstmblyreceived the assent of the 
Governor on the 16th J L - ~  1999 and is hereby published foi general information :- 

ACT No. 22 OF 1599. 

AIZ Act Jurther to ~ f i i e ~ t t l  tlte Trinzil niicl l l  Slzrilz Arcas (31z~rorc rz.zk11t ails Cleamnce) 
Act, 1971. 

BE it enacted by the Lcgislstive Asscmbly of the State of Temii Nadu in the 
Fiftieth Year of the Republic of India as follows:- 

1. (1) This Act may becalled tl;eTcmi: Nzdu Slt xi Arcas~mprcvcn;e~it zcd Short titie and 
Clearance) Amendment and Validatjo~l Act, 1999. contniencement. 

(2) Section 2 shall be deemed to havc come into force on the 30th day of 
September 1971. 

2. In section 70 of the Tamil Kzdu Slum Area  (Improt enent and Clearance) An2cndrncnt 01 
Act, 1971 (hereinafter referred to as ihe principal Act), in sub-secticn (I), after the section To* 
~ o r d s  "make rules", the words "whether prospectively or retrospectively" shall 

be inserted. 

3. Notwithstending enythirg ccntcircd in thc p~.ir.ci~al Act,orany judgment, Vl~lidation. 
decree or order of any court, Iri f urzl 01 other a~thorii  y, all rules made by the 
State Government and zll acts done or oiders passcd or proceedings taken by 

the State Government or by any authority or off.cer wder  such rulcs during the 
period commencing on the 30th day of SepttmEer 1971 ar.d endil-g with the date of 
the publication of this Act in the Trn~il ATcclti Goicl.l.nic nt Gcn trc,  sl:sll, for all 
purposes, be decnlcd to Ee cnd to ]?a\ e r.lwa1 s been, \alic51y made, dor,e, passed or 
taken in accordance with law, as if the principal Act, as amecdcd by this Act, had 
been in force at all materizl tjmcs when such rules were made and such acts, order8 
or proceedings were done, passed or taken under such rules. 

(By Order of the Governor.) 

K . PARTHASAR ATHY. u 

Secretary to Governmetti, 
. - .. Law 1)eparjment. 
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 22nd April 2022 and is hereby published for 
general information: —

ACT No. 20 OF 2022.

An Act further to amend the Tamil Nadu Slum Areas (Improvement 
and Clearance) Act, 1971.

 Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu 
in the Seventy-third Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Slum Areas 
(Improvement and Clearance) Amendment Act, 2022. 

Short title and 
commencement.

 (2) It shall be deemed to have come into force on the 1st day of 
September 2021.

Tamil Nadu Act 
11 of 1971.

2. In section 2 of the Tamil Nadu Slum Areas (Improvement and 
Clearance) Act, 1971 (hereinafter referred to as the principal Act), for 
clause (a), the following clause shall be substituted, namely:- 

Amendment of 
section 2.

 “(a) “Board” means the Tamil Nadu Urban Habitat Development 
Board established under section 34.”.

3. In Chapter VIII of the principal Act, for the heading “SLUM 
CLEARANCE BOARD”, the heading “URBAN HABITAT DEVELOPMENT 
BOARD” shall be substituted. 

Substitution of 
heading of 
Chapter VIII.

4. In section 34 of the principal Act,-

 (1) for the marginal heading “Establishment of Slum Clearance 
Board”, the marginal heading “Establishment of Urban Habitat Development 
Board” shall be substituted;

Amendment of 
section 34.

 (2) in sub-section (1), for the expression “Tamil Nadu Slum 
Clearance Board”, the expression “Tamil Nadu Urban Habitat Development 
Board” shall be substituted.

5. For the expression “Tamil Nadu Slum Clearance Board” occurring 
in any Rules or notifi cation made under the principal Act, the expression 
“Tamil Nadu Urban Habitat Development Board” shall be substituted.

Substitution of 
expression.

(By order of the Governor)                                                                                   

                                                                                                             C. GOPI RAVIKUMAR,   
                                                                                                 Secretary to Government (Legislation),    
                                                                                                                    Law Department.
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